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~ BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

AT
PRINCIPAL BENCH, DELHI
IN
ORIGINAL APPLICATION NO. 81 OF 2025
IN THE MATTER OF:- |
SATISH KUMAR GOYAL N APPLICANT
o  VERSUS | |

* STATE OF HARYANA & ORS o " ......RESPONDENT(s)

COMPLIANCE AFFIDAVIT ON BEHALF OF RESPONDENT NO. 2 MINISTRY OF
ENVIRONMENT, FOREST AND CLIMATE CHANGE (MoEF&CC) MOST
RESPECTFULLY SHOWETH: ' ‘ '

I, Dr. S. Prabhu, Working as Scientist- ‘D’, in the Ministry of Environment, Fdrest and Climate
Change (MoEF&CC) having office at Indira Paryavaran Bhawan, Jorbagh Road, New Delhi

-110 003 do hereby solelﬁﬂly_ affirm and state as under: -

1. That I, in the official capacity of Scientist — ‘D’ in the MoEF&CC, am fully conversant
‘with facts of the case and competent to swear this affidavit on behalf of the MoEF&CC.

2 That, the present affidavit is being submitted in compliance of Hon’ble Court’s order
dated 18.08.2025, wherein this answering respondent was directed to file reply.
3. . That, the instant appeal has been filed by Shri Satish- Kumar Goyal against the
construction of Residential colony by Respondent No.6 M/s Trehan Promoters & Builders Pvt.

Ltd. without obtaining prior Environmental Clearance.

4. That, the Hon'ble Tribunal vide its order dated 28.02.2025 has appointed a Joint

Committee comprising of representative of Member Secretary, CPCB and RO, MOEF&CC
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_.after visiting the site filed. its.report before this Tribunal. A _copy of report is attached as

Annexure R/1.

5. It is further submitted that the Joint Committee, in its report, found that the Project
Proponent, M/s Trehan Promoters & Builders Pvt. -Ltd. (Respondent 6), had started

construction without the grant of valid EC and CTE. The Committee accordingly in its repbrf :
recommended that the Unit be directed to immediately stop construction activity until the grant

of valid EC and CTE.

6. It is humbly submitted that this anﬁwering respondent, vide letter dated 19.09.2025,
sought clarification from the RO, Chandigarh, MoEF&CC, regarding whether the Project
Proponent has violated the OM dated 29.03:2022, wherein only the following activities may

be undertaken by the Project Proponent for securing the land :

i. Fencing of the project site by boundary wall using civil constrﬁc—tidn, barbed_
wire or precasﬂ prefabricated components.”
ii. _Construction of temporafy sheds ﬁsing pre-fabricated / modular structure,
forsite office/guards and storing material and machinery.

ili.  Provision of temporary electricity and Wafer'Supﬁly for site office/guards onISf.

A copy of letter dated 19.09.2025 along with OM. dated 29.03.2022‘ is attached as

Annexure R/2 (Colly).

' \
7. Tt is submitted that the clarification dated 08.10.2025 was received from the Regional
" Office, Chandigarh wherein it was stated that Joint Committee has re-inspected the site on

26.09.2025 and observed following :

.
P

ation of water purification system.

of—




' ii. Platform for installation of DG set, which involves civil works using RCC.

b) Unit has raised additional structure by use of steel pillars and RCC etc.

c) Construction of sample flat, which includes RCC works, construction of pillars and

brickworks, are completed.

4. In view of the above, it is concluded that project proponent has violated the OM dated

29.03.2022.
A copy of Clarification along with its annexures is attached as Annexure R/3 {colly).

8. It is respectfully submitied that the Project Proponent has undertaken construction
activities beyond the scope of OM dated 29.03.2022. Therefore, necessary directions may
kindly be issued to ensure compliance with the provisions of the EIA Notification, 2006 and

the aforesaid Ofﬁcé Memorandum.

9. It is submitted that the present affidavit may kindly be taken on record and into
consideration and the Hon’ble Tribunal miay pass appropriate Order(s), direction(s) as deemed

- fit and proper under the facts and circumstances of the present case.

10. That other/ancillary issues raised in the application under reply do not pertain to the
" answering respondent. The Answering Respondent seeks leave to make additional

submissions, if required, during the course of the proceedings.
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Verified at this day of  , 2025 that the contents of the above affidavit

are correct to my knowledge and belief based on official records and nothing material has been

concealed therefrom.
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ANNEXURE R/1

Joint Committee
Report
as per
Hon’ble National Green Trib‘unal
~ (Order dated 28" February, 2025)
IN THE MATTER OF
" OA No. 81/2025 Satish Kumar Goyal
Versus

~ State of Haryana & Ors.




Joint Commiittee repert in compliance to the NGT order dated 28!&212025 in OA No. 81
of 2025- Satish Kumar Goyal Versus Staté. 0f Haryana & Ors.

i ﬂ Background: In the original application, sllegation of thie applicant is thiat respandent no.
5-6- M/s Trehan Promoters & Builders Pvt. Ltd. has started construction at plot GH 3B &
3C at Sector-80, Residential Estate, Manesar, District: Gurugram, Haryana in violation gf
: ,' the 'En‘vironmeut#l Impact. Assessnient (EIA) Notification, 2006 without pb‘tainiﬁg
*Environmental Clearance (EC) though the total [and area of the project is 20558.36 Sq.m.
 and proposed built up area is 168060.56 Sq.t. Hon"ble NGT vide order dated 28/02/2025

" (Copy is enclosed at Annexure-I) has constituted Joint Committee vide para 7 of the
E order and the reievant part is reproduced as under:- ' '

i 7 We also nppomt a joinl commiliee-comprising. representative of Membe?- Secretary,
f_Cemral Polluiion Confrol Board ({CPCB) and RO, MoEF&CC, Chandigarh, who will aet
" as the nodal agency in the joint commitiee. The Joint Committee will visit the site,
. ascertain the factual position on the spol, and file the report before the Tribunal at least
one week before the next dafe of hearing.

2 a Compltance of Hnn’isle NGT direction:

In- compliance to the directions of Hon'ble NGT, Regwnal Office, Ministry of
7 Environment, Forest and Climate Change (MOEF&CC}, Chandigarh nominated a member
-and also Member Secretary; Central Pollution Control Board (MOEF&CC) fiominated a

member. The details of Jjoint commiittee constituted for compliance of the matter is given
- below:

S, No. ' Name | Designation Organization

1. | Dr. Dharmendta KumarGupta Scientist F |  Ministry of Environment
; _ _ | Forest & Climate Change
2. | Shri Danish Meena - Scientist C | Central Pollution Control
. : Board

. In compliance to Hon'ble NGT &i@ﬁtiuns, joint committee visited the site under the
‘ reference on‘_ﬁ#‘*‘Aprii, 2025 to ascertain the factual situation.

30 Observations:
~ On the basis of inspection conducted by joint commitiee and the information received
from the representatives of Project Proponent (M/s. Trehan Promoters & Buildess Pvt,

* . Lid)) during inspection following observations were made:




SEAC Haryana has zssued standard TOR under category Bl [8(b)’ TOWﬂShlpS/Areci

| Development ijectslkﬂhabiiztatwn Centers] to M/s. Trehan Promoters & Builders

3C at Secﬁor_:-g(}, Residential Estate, Manesar, D_,lstnc-t_ Gurugram, Haxyana vide File
. No. SEAC/HR/2024/245 dated 27.11:2024 (Copy is enclosed at Annexure-II).

Unit has obtained s&neﬁcn of building plan for temporary construction from HSIDC

: I;for plot area meas-u:ing 5.080Acres for temporary site offices videMemo No.

HSIDC/PD/IMT/M/2025/1273 dated 10.01.2025 (Copy is enclosed at Annexure-
oIy '

Unit has registered on portal of HSPCB (Dust Pollution Control Self-assessment) on
30. 11 2024 with Pro_;ect U’mque iD. 24HRY001453 (Copy is enclosed at

_Annexure—IV)

-Umt has started construction activity at one cofner of the project site without

Environment Clearance and valid Consent to Estabhsh which includes excavation
(Figure 1}* construction of pillars (Figure 2), brickwork (Figure 3), Woodwork cte,
and construction tnaterial was found lying uncavered in the plot, during visit PP

informed that the construction s for a temporary site office not for the main project.

. During visit it was not:ced that a HT line is passing through the project site, as per
" Project Proponent (PP} it will be relocated soon.

With respect to online application of PP dated 03.12.2024 for felling of 12 Nos. of

Trees, Haryana Forest & Wildlife Department; -Office of Divisional Forest,

Gurugram vide lettér No. C-VII-23-VOL-5/Applicant/2023/2071dated 13.12.2024
has i;ﬂfqr;ﬁed that the stated area falls in Manesar District and section 4 of PLPA,
1900 is not applicable, so action of tree felling; cuiting and pruning may be taken by

PP af fhe‘i? own level (Copy is .enc_tﬁsed at Annexure-V),
“In the 309" megting of SEAC, fHaryaria convened on 09" and 10™ January 2025,

MQM of Whibh were issued on 21" January, 2023, the commitiee rated this project

with “Geld Rating” and recommended to SEIAA for granting Environmental
Clearance under EIA Notification dated 14.9.2006 issued by the Ministry of

" Environment, Forest and Climate Change, Government of India {Copy is enclosed

at Annexure-VI).




. Findings:
I SEAC has recommended the project for grant of BC in 309" mee'tiag of SEAC, minutes
of which were issued on 2lth January 2025; however ‘issuance of EC from SEIAA is

| stilt pending. |
1L Project Proponent, Mls. Trehan Promoters & Builders Pvt. Ltd has started the
. construction without granting of valid EC and CTE.

5.0 Recommendations:

1. Unit may be directed imediate stop of the construction activity till grant of valid
. ECand CTE. | ' . o
2, Unit shall take all the measores for dust mitigation like use of anfi-smog guns and -

water sprinkling, covering of construction material etc. at the project site.

VA 0™ 52
Dr. Dharmendra Kumar Gupta Panish Mee
Scientist-F, MoOEF&CC . Scientist-C, CPCB
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_Figure 3: Deplctmg construction activity (Bﬁék Work) inside plot.
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Item No. 03 ' o Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 81/2025

Satish Kumar Goyal ' Applicant
Versus

State of Haryana & Ors. : Respondeni(s)
Date of hearing: 28.02.2025

CORAM: HON'ELE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Shashank Rai, Ms. Anushi Agrawal, Mr. Ajai Kumar Srivastava & Mr.
Om Prakash Sapra, Advs. for Applicant

ORDER

1. In this original application, allegation of the applicant is that
respondent. no.6-M/s. Trehan Promoters. & Builders Pvt. Ltd. has started .
constructi’oﬁ at plot GH 3B & 3C at Sector-80, Residential Estate,
Manesar, District Gurugram, ﬂaryana in violation of‘ the Environmental
Impact Assessment (EIA) Notification, 2006 without obtaining
Environmental Clearance (EC) though the.total land area of the project is

20558.36sqm and proposed built up area is 168060.56 sqm.

2. I_..earned Counsel for the applicant has referred to Clause 8(b) of the’
; schedule to the Notification dated 14.09.2006 (Annexure A-1) wherein
threshold limit of building and construction project is provided as 20,000

sqm. of built-up area.

3. He has submitted that respondent no.6 has started the
construction at the project site without obtaining EC and in this regard

has referred to the photographs collectively filed as Annexure A-4 (page

4

File No. 1-07,2025/NGT/Env/eFile (Computer Mo, 260361} L
Generated fram eOffice by DHARMENDRA KUMAR GUPTA, Sci F(DKGENV IR0 CHD, SCIENTIST F. Regional office NZ on 24/03/2025 04:25 pm
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89 onwards). He submits that projebt of respondent no.6 is a building

project and is not a township project.

4, Further submission pf Counsel for fhe applicant is that State
Expert Appraisal Committee (SEAC), Haryana has c0n51dered the
proposal of respondent no.6 in its meetings dated 09.01.2025 and
10.01.2025 (Annexure A-8) and had made the recommendations to the
Sfate Epvhonment Impact Assessment Authority (SEIAA), Haryana for
grant of EC giving the project as gold rating completely ignoring that the
work at the proj.ect site had started in violation of the norms. He further
submits that till now EC has"not beep granted by the SEIAA but the

project is in progress without EC.

5. Issue notice to the responde.nts for filing the reply by way of

affidavit within six weeks.

6. The applicant is directed to servé the respondents and file affidavit

of service at least one week before the next date of hearing.

7. We.also appeoint a joint committee comprising representative of .

Member Seéreta.ry, Central Pollution Control Board (CPCB)- and RO,
MoEF&CC, Ciiandiga.rh, who will act as the nodal agency in the joint.
coﬁlmittee. The Joint Committee will visit the site and ascertain the
factual posiﬁon on.the spot and file the repprt before the Tribunal at least

one week before the next date of hearing,

8 Li-st on 30.05.2025.

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM

February 28, 2025
Original Appllcatlon No. 8172025
JG.. .

File Na. 1- B?IEDZSINGT/EnweFlle {Computer No, 260361}
Generated from eDffice by DHARMENDRA KUMAR GUPTA, Sci F{DKG)-ENV IRO CHD, SCIENTIST F, Regicnal office NZ on 24/0312025 04:25 pm
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Annexure-|f

' ~ A 4o
M/S TREHAN ENVIRONMENTAL cm@]@ FQR GROUP HOUSING PROJECT 1Z
PROMOTERS & | AT PLOT GH 3B & 3C, AT SECTOR - 80, RESIDENTIAL ESTATE, E | A
BUILDERS PVT. LTD MANESAR, DISTRICT GURUGRAM, HARYANA

3. i SEAC it etamined the proposili

3006 & furtior amendrents. Tiers

ITHC/PR1/24-25/EIA/071/Rev.01 13 IND TECH HOUSE CONSULT
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M/$ TREHAN ENVIRONMENTAL CLERRRSZEBR GROUP HOUSING PROJECT | - 1O
PROMOTERS & | ATPLOT GH 3B & 3C, AT SECTOR - 80, RESIDENTIALESTATE, | | A
BUILDERS PVT. LTD MANESAR, DISTRICT GURUGRAM, HARYANA

Reference to the instant proposal of MU TREHAN PROMOTERS & BUILDERS PVT LID vader the provisions
of the aforementioned Notifivation -

4. The brief about products and by prodocts as submitted by the Project proponent in Form-1 (Part A, B} and Stendard
Teres of Reference are annexed to this Jetter a3 Annesure (1),

5. The Minisiry reserves the right to stipulate additional ’I’DRS, if found necessary.

6. The Sandard Terms of Reference {ToR) to the aforementioned project i soder provisions of E1A Notification, 2006
and as amended thereof. Tt does not tantamount fo approvals/consent/permissions efe required o be cbtained nader any
ofher Act/Bulefregulation The Project Proponent i3 ander obligation to obtain approvals /clearances vader any other
Actsf Regulations or Statutes, as-applicable. to the project.

7. The pranted letter, all the documents submstted gg . viz. Form-§ Part A and Part B are available on

Anpnexare

hips Area

2. Land Enviromment

-Br. Ne.

Examtine details of fand use as per Master Pian snd land use mound 10 km radivs of the project site.

- S Analysis should be made bazed on latest satellite imagery for fand use with mw images. Check on flood
plain of any river.
3. Land scquisitior: and R&R )
Sr. Ko Terms of Reference

Submit details of environmentslly sensitive places, land acquisition statas, rehsbifitation of

3.2 . L
eommunities/villazes and present status of such achvities.

ITHC/PRIJ/24-25/EIA/071/Rev.01 14 - IND TECH HOUSE CONSULT
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M/STREHAN | ENVIRONMENTAL cm@ﬁ &DR GROUP HOUSING PROJECT i
PROMOTERS & AT PLOT GH 3B & 3C, ATSECTOR - 80, RESIDENTIALESTATE, | E A
BUILDERS PVT. LTD MANESAR, DISTRICT GURUGRAM, HARYANA _

L T L

4, Environmental Monitering and Masagement

Sr. No. Ferms of Reference
$1 _‘ Examine baseline enviroamental quatity along with projected mem&ﬁml fond due o the project.
Egvironmental dsta to be considered in relstion to the project development would be {3} land, (B
4.2 groundwater, {c} surface water, (d} air, {e) bio-diversity, {f) noise and vibrations, (g} socio economic and
health '
3 Su@thﬂ@msmﬁﬁwﬂfm&vwm&rmmhmﬁmm:&gﬂmm

7.1

£ Water M
Sr. Neo. ’ Terms of Reference
1 ' Examine the detaits of Sovrce of water, water requirement, nse of treated waste water and prepare 3 water
balance chart.
8.2 Rain water harvestine proposals should be made with due safegpards for grovnd water gualify.
5.3 Maximize recycling of water and nfifization of sain wafer. Examine detrils.

ITHC/PRJ/24-25/EIA/071/Rev.01 15 IND TECH HOUSE CONSULT
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M/STREHAN | ENVIRONMENTAL CLERMICZFOR GROUP HOUSING PROJECT
PROMOTERS & AT PLOT GH 3B & 3C, AT SECTOR - 80, RESIDENTIAL ESTATE, E |
BUILDERS PVT. LTD MANESAR, DISTRICT GURUGRAM, HARYANA :
87, Nuo. Terms of Reference
8.4 Examine soil characteristics and depth of gronnsd water table for rainwater harvesting

Permission from CGWA for absiraction of groundwater, if any, including dewatering during basement

8.5 . .
excavaiion.
9. Waste Management
Sr. No.

Terms of Reference

Exapine details of solid waste.;

Sr. No.
teaific due 1o the proposed project.
sald be. awith measnres for
i1 destinations in fhe |
il 3 projected passenger and cargo
11.3 Examine the details of transport of materials for constmction which should inchude scures and availability.
1%, Disaster Management Plac
Sr.Neo. Terms of Reference
Submit details of @ comprehensive Disaster Management Plan including emergency evamafion during
121 natural and man.made disaster. This should cover details of vulnersbilities duve to natural and manmade
- hazards {earthquake, flooding, cyclene, landslides, fire eic) and details of disaster mitigaticn efforis for
fuildings and infrasfraciure through structural mificiency and Fire and Life Safety comphiznce in line with

ITHC/PRJ/24-25/EIA/071/Rev.01 16 A IND TECH HOUSE CONSULT
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M/STREHAN | ENVIRONMENTAL GLEMD DR 6ROUP HOUSING PROJECT 10
PROMOTERS & | AT PLOT GH 3B & 3C, AT SECTOR - 80, RESIDENTIALESTATE, | [E| A
BUILDERS PVT. LTD - MANESAR, DISTRICT GURUGRAM, HARYANA

ITHC/PRJ/24-25/EIA/071/Rev.01 17 IND TECH HOUSE CONSULT
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KMT Manesar, ﬁlstt Gurugram (Hr)
* Tel. No. : 0124-2291445 - :
Emanl uf 'tpd manesar@hsm{c org.in

se3”

d ing Plans for Temporary 'Site Ofﬁce over an area
gm..in” Plol: no GH 33 & 30 Sector SO HSIIDC iMT

: | ed, piot flo. GH- 3B & 3C
Sector 80 HSHDC IMT Maﬁésar bemg developed by M/s

u:_:.: Ltd IS herby sanchoned subject to the following

ot use underground water for constructmn of temporary site office.
‘sanction ‘of plans is subjected to strict comphance in order dated
015 ;passed by Hon'ble National Green Tribunal in OA no. 21 of 2014
an Kaushik Vs UOI and others as well as MOEF guidelines 2010.

' 1l ‘abide by condition - by the condition mentioned in
€ icipal Corporatmn Gurugram order Endst no. 2154
21 _04 2017 egatding C & D waste, ..

ol have to follow the: prowsmn glven in chapter no. 04-of

B ,_ode -2017° (amended from tlrne to tlme) pertalnmg to
Pstion Certlﬁcate PR ;




EASLRIN CRES

M :
RESIDENTIAL PLOT NO 3B 83C




R

AROPOSED BULDING PLAR FOR TEMPORARY. -
SITE OFFICE ON LAND MEASURING 5.0B ACH
i IN RESIDENTIAL PLOT NG 38 8 30, AT
BECTOR-80, GURKIGRAR, HARYANRBEING
DEVELOPER BY TREHAN FROMOTERS &
AUILIERS PYT.LTD. T
S 3—,; ]
rabee

3

. ETA'IZ‘iS B B .
SUBNISSIGN DRAWNG

FILE: :
" EMEORARY SHE QFFICE , SECEOR-40.
BURUGRANM
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Annexure-IV

tared Sites
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12/2/124, 4:.42 PM

Dashbhoard _
(https:/idustapphspch.com

Form

R Register A New Site : - - P
(hitps://dustapphspcb.com/sy Dust Po"uhon Co M
jy Registered Sites | | 2
(https://dustapphspcb.com/s : : | , - :
Welcome User Id: Trehan Promoters & Builders Privajs @ Sign Out (https:/dusy pcb.com/ |090th)'
Limited. " | e ' ) '
D Upload Cctv Details
(https://dustapphspcb.com/c :
Completed Sites :
E p

(https://dustapphspcb.com/cy

https.//dustapphspcb.com/sitelist

Site List

(@)
~
‘Show entries Search: J O .
-_ | Project ' Authori
_ Project rolec Site Unique Site uthorised .
Sr.No i Proponent Person MobileNc
‘ ... i Unique ID , : . 1D ‘ ... : Name . -
e Name i if ir | Name H :
| TEMPORARY T
SITE OFFICE
Trehan AT TREHAN
| Pr?moters & | : RIS, GOUTAM
1 : 24HRY001453 | Builders . 24GUS0001379 - RESIDNTIAL | PATRA . 93115738
- Private | ESTATE
 Limited . MANESAR, ;
| z  SECTOR 80, |
E . GURUGRAM ‘
112



1212124, 4:42 PM

—
—
—

Dashboard
(https://dustapphspcb.com

D

Register A New Site
(https://dustapphspcb.com/s

Registered Sites
(https://dustapphspcb.com/s

Upload Cctv Details
(https://dustapphspcb.com/c

Completed Sites .
(https://dustapphspcb.com/c

https:/idustapphspch.com/sitelist

Form

22

Showing 1 to 1 of 1 entries , ’
Previous

Next !

Developed & Maintained by HSPCB IT Cell, Haryana

212
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L - Annexure-VI

- Government of India
" Ministry of Environment, Forest and Climate Change
(Issued by the State Level Expert Appraisal
Committee(SEAC),
HARYANA)

Khk

Minutes of Agenda of 309th Meeting of the State Expert Appraisal Committee, Har
yana State Level Expert Appraisal Committee meeting held from 09/01/2025 to 10/0pya¢e- 21/01/2025

MoM ID:

Agehda ID: -

soes| s

e |

1. Opening

advivedithe Member
e

f

=
G el alen
e i e

e
R P e

e
eep

2. Confirmation of the minutes of previous meeting

The Minutes of 308t meeting were discussed and approved. In Agenda of this meeting, 30 nos. of
projects, received on PARIVESH Portal, were taken up for scoping, appraisal and grading as per agenda

Page 1 of 425
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3 Detalls of proposals cons1dered by the commlttee

Day 1 -09/01/2025
3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Proposed Group Housing Project at Plot GH 3B & 3C, at Sector - 80, Residential Estate, Manesar, District Guru
gram, Haryana by TREHAN PROMOTERS &BUILDER! located at GURUGRAM,HARYANA

Proposal For

Proposa! No

SIA/HR/INFRA,
4/2024

clspmcnt Projects / K

2:2024 for
Ihe d

'e‘étor - 80,
Lid.

Plot Area m2

Proposed G‘_ro'und Coverage 4848.80 m2

Proposed FAR 74814.21 m2

Non-FAR Area _ 93246.35 m2

Total Built Up area 168060.56 m2

Total Green Arga with % 7392.288.m2 (35.96 Y% of total site arez)
Rain Water Hérvestiug Pits 05 Nos.
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STP Capacity ) 330KLD
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Total Parking

Organic Waste Converter

1000 kg/day (2x500kg/day)

Total Water Reg@

Maximum Height of the Building (m) 200.60 m
Power Requirement 3668 KW
Power Backup 5510 KVA (3 x 1500 KVA + 1 x 1010 K
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;;mmgaga mex;:ﬁsé“
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Rl

0.00543 mg/m>

Construction Ph

500 kVA

ase:

Treated water tanker supply

Yes

4 no.
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JI U egz
The case was taken up in 309“]1 meetmg held on 09.01.2025. The PP and consultant appearest before the

committee. The committee discussed the case and raised some observations to which PP rephc,d

' alongwith an affidavit dated 14.01.2025 mentioning therein as under:

[ hat, Land has been allotted by HSIIDC vide allotment no. HSIIDC 260 dated 11.03.2024 for
- plot GH -3C and allotment no. HSIIDC 265-269 dated 15.03.2024 for plot GH -3B.
#That, as per clarification letter from HSIIDC dated 25.09.2024, the project site does not fall in
forest land and there is no effect of PLPA act on the proposed land.
oThat, as per clarification letter from HSIIDC dated 25.09.2024, fresh water demand during
construction and operation phase will be supplied by HSIIDC. '
#That, as per clarlﬁcatlon letter from HSIIDC dated 25.09.2024, Master sewerage system shall

024, Master storm drain system

6 kVA HT Line passes
estimated amount of

ilding Plans for

COMPONENT CURRING C.QS’JF (Rs in Lac
: . syAnnam
BARRICADING OF CONSTRUCTION SITE 5 1.98
ANTI - SMOG GUN WITH COMPLETE ASS 20 ’
EMBLY
ENVIRONMENT MONITORING & 6 MONT )
HLY COMPLIANCE REPORT OF EC COND- 2
ITIONS '
TOTAL _ 29 ' 5.98
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o AN | 58
BUDGET OUTSIDE THE PROJECT SITE CER ]
Cre T CONIFONENT . T IR CAPITAL'COS.T‘(RS"iii'L'é'c's) o
Adoption of School in nearby Village 35
Total ' : ' 35
DURING OPERATION PHASE

CAP[TAL COST (Rs i

(SRR "’%ﬁm o
ey 1 T

RECURR]_NG COST (Rs in Lacs)/

COMPONENT
Annum

T T

Tt

R
s
B

3.1.3. Deli

i

;f,iw it
Sy G e

S ¢ o g gy

3.1.4. Dehberatiem

-ﬁ%&‘ m’sz ng

land detail,

power, fandsc:

construction status, water” :ﬁ%ﬁﬁﬁle PP and the documents

xigxzw»
submitted.

The reply and submissions made by the PP/consultant were discussed by the commitiee and the reply
was considered. After deliberations, the committee rated this project with “Gold Rating” and was of the
unanimous view that this case be recommended to the SEIAA for granting Environmental Clearance
under EIA Notification dated 14.9.2006 issued by the Ministry of Environment and Forest, Government

of India with the following specific and general stipulations to:

M/s Trehan Promotors & Builders Pvt. Ltd. as per Regular A]lotment Letter
dated 15.03.204 issued by Haryana State Industrial and Infrastructure
Development Corporation Ltd.
The Environmental Clearance is recommended to be granted to the project with following specific and
general stipulations:
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3.1.5. Recommendation of SEAC

Recommended

3.1.6. Details of Environment Conditions

3.1.6.1. Speciﬁé
N/A

3.1.6.2. Standard
8(
b)

mneludig town -

1. /ith the local
' thquakes,
2. casures from
3 . 1980, in
4.
Prevention &
5. ¢ concerned
6 The project i  the ssary permission for drawl of vater required for
| the project fronet, lae
7 A certificate of adi

%*i‘
All other statutory clearances sﬁ%}ﬁ
8. | Department, Civil Aviation Departm
competent authorities.

The provisions of the Solid Waste Management Rules, 2016, e-Waste (Management) Rules, 2016, and the Plastics
Waste Management Rules, 2016, shall be followed.

1 The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of Energy Efficiency, Ministry of
0. | Power strictly.

Air quality monitoring and preservation

‘Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory Implementation of Dust Mitigation
Measures for Construction and Demolition Activities for projects requiring Environmental Clearance shall be
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complied with.

A management plan shall be. drawn up and implemented to contain the current exceedance in ambient air quality
at the site.

The project proponent shall install system to carryout Ambient Air Quality momtormg for common/criterion
parameters relevant to the main pollutants released (e.g. PM10 and PM2.5) covering upwind and downwind
directions during the construction period.

Diesel power generating sets proposed as source of backup power should be of enclosed type and conform to rules-
made under the Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height
needed for the combined capacity of all proposed DG sets. Use of low sulphur diesel. The location of the DG sets
may be decided with in consultausn with State:Poallution €o Board.

preventlon MmMEASUrES 8

i

for the building uné&ﬁ%n f sthe site (at least 3-meter

nt, murram and other

LI
HEi

; et sans Hi
u&ﬁé&%ﬁ

The natural drain system sho
allowed to obstruct the natural dra:

.landscape, and other susfainable urban drainage s
and to harvest rain water.

Buildings shall be designed to follow the natural topography as much as possible. Minimum cutting and filling
should be done.

Total fresh water use shall not exceed the proposed requirement as provided in the project details.

The quantity of fresh water usage, water recycling and rainwater harvesting shall be measured and recorded to
monitor the water balance as projected by the project proponent. The record shall be submitted to the Regional
Office, MoEF&CC along with six monthly Monitoring reports.
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. A certificate shall be obtained from the local body supplying water, specifying the total annual wa& 1vai1ability
5 with the local authority, the quantity of water already committed, the quantity of water allotted to the project
" | under consideration and the balance water available. This should be specified separately for ground water and
tirmime oo b gpface’ water sources; ensuring that there is no-mpact on OtherBsers, « ==y s s HEmn s et e e
At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of Grass pavers,
paver blocks with at least 50% opening, landscape etc. would be considered as pervious surface.
 Installation of dual pipe plumbing for supplying fresh water for drinking, cooking and bathing etc and other for
7. | supply of recycled water for flushing, landscape irrigation, car washing, thermal cooling, conditioning etc. shall be
done. . : : '
3 Use of water saving devices/fixtures (viz, low:flowflu ms; use of low flow faucets tap aerators ete) for
" | water conservation shall be incq;gg&ﬁ%
. . i 5
9 Separation.of grey an em. In case of single stack
| system separate recifc
1 zents and other best
0.
Visiofs on b ‘ovision is not
1 Iproyision for stoage a v of Urban
L. : mﬁdﬁng Byelaws, 2016:R e provided
: L?ing a%pjggthe Ci } 11
ig plan needs to b - bore per
1 f built up area g&z 5t quirement
2. reas where ground W
¢ ground water shallinot.
1
3 All:g
1
4 Nog
B
1 Any gious ¢ the guidelines
5 of the CG ater abstraction or
dewatering.
1 The‘quantity of fres @ﬁ%& o1 gap measured and recorde;d to
6 monitor the water balance awptég% be submitted to the Regicnal
" | Office, MOEF&CC along w
1 Sewage shall be treated in the STP wit]::htemm‘y treatment- The treated effluent from STP shall be recycled/re-used
'7 for flushing, AC make up water and gardening. As proposed, no treated water shall be disposed in to municipal
" | drain.
é No sewage or untreated effluent water would be discharged through storm water drains.
Onsite sewage treatment of capacity of treating 100% waste water to be installed. The installation of the Sewage
Treatment Plant (STP) shall be certified by an independent expert and a report in this regard shall be submitted to
1 the Ministry before the project is commissioned for operation. Treated waste water shall be reused on site for
9. | landscape, flushing, cooling tower, and other end-uses. Excess treated water shall be discharged as per statutory
norms. notified by Ministry of Environment, Forest and Climate Change. Natural treatment systems shall be
promoted.
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G
0 o)

Periodical monitoring of water quality of treated s€
0. | to mitigate the odour problem from STP.

)
=

L]

a,

€ sﬁall be conducted.ﬂNeCessary measufes_%d be made

‘Sludge from the onsite sewage freatment, including septic tanks, shall be collected, conveyed and disposed as per |
the Ministry of Urban Development, Central Public Health and Environmental Engineering Organization
{CPHEEQ) Manual on Sewerage and Sewage Treatment Systems, 2013,

— D

Noise monitoring and prevention

Ambient noise levels shall conform to residential area/commercial area/industrial area/silence zone both during
day and night as per Noise Pollution (Control and Regulation) Rules, 2000. Incremental pollution loads on the
1. | ambient air and noise quahty shall be closely monitored dunng construction phase. Adequate measures shall be
- made to reduce ambient air and noise level durinpeditsiry so as to conform to the stipulated standards

by CPCR / SPCRB. -

in buildings by um@iﬁ

‘EE i
1)

as possible.

‘Waste Management

] A certificate from the competent authority handling municipal solid wastes, indicating the existing civic capacities
" | of handling and their adequacy to cater to the M.S.W. generated from project shall be obtained.

Disposal of muck during construction phase shall not create any adverse effect on the neighbouring communities
2. | and be disposed taking the necessary precautions for general safety and health aspects of people, only in approved
sites with the approval of competent authority.

3 Separate wet and dry bins must be provided in each unit and at the ground level for facilitating segregation of
" | waste. Solid waste shall be segregated into wet garbage and inert materials.
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* Organic waste compost/Vermiculture pit/Organic Waste Converter within the premises with a minLag capacity

4. of 0.3 kg /person/day must be installed.

5 | Al non-biodegradablé waste shall be handed over fo authorized recyclers for which a written tie up must be done’
" | with the authorized recyclers.

6 " | Any hazardous wastc generated during construction phase, shall be disposed off as per applicable rules and norms

_ with necessary approvals of the State Pollution Control Board.

Use of environment friendly materials in bricks, blocks and other construction materials, shall be required for at
7. | least 20% of the construction material quantity. These include Fly Ash bricks, hollow bricks, AACs, Fly- Ash
: Lime Gypsum blocks, Compressed earth blocks, and other environment friendly materials.

rowsmn of Fly Ash Notification of
Ready mixed concrste must be

Pr

niaged so.as to strietly conform

1. : .
4o species
es will be

9 cies with

; cies should
ry plantation

3 pied. Plantations

) gvided as per the

- { Topsoil should ads, paved areas, and

4. plied during plantation of the

Transpoﬁ

A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), shall be prepared to include
motorized, non-motorized, public, and private networks. Road should be designed with due consideration for
1. | environment, and safety of users. The road system can be designed with these basic criteria. a. Hierarchy of roads
with proper segregation of vehicular and pedestrian traffic. b. Tratfic calming measures. c. Proper design of enry
and exit points. d. Parking norms as per local regulation.

Vehicles hired for bringing construction material to the site should be in good condition and should have a
2. | pollution check certificate and should conform to applicable air and noise emission standards be operated only
during non-peak hours.

3. | Adetailed traffic management and traffic decongestion plan shall be drawn up to ensure that the
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current level of service of the roads With\lg (a)o\?kms radius of the project is maaé‘ined and
improved upon after the implementation of the project. This plan should be based on cumulative
..impact.of.all.development and-increased habitation. being carried out or proposed to be carried
out by the project or other agencies in this 05 Kms radius of the site in different scenarios of
space and time and the traffic management plan shall be duly validated and certified by the State
Urban Development department and the P.W.D./ competent authority for road augmentation
and shall also have their consent to the implementation of components of the plan which involve
the participation of these departments

Human health issues

L.
2
3
4.
5. eiliance*@f thq%or %s
6.
-1
o | bal nt st*’ wildlife
" | norm %g@%& °;%§§gwlaﬂon of
the e 1 Thecopy of the
board
g, | A scparate’] . ' atthe pro;ect .and compan it : - U
* | shall be set up :ﬁ sgmia Fixecutiv v%g i g “Qfgamzatlon
Action plan for implemienting B} ; et dilions along wilh responsibility matrix of the
{ | company shall be pr pared’ ane 1iby IpTavE ' fent %;ﬂibnty The year wise funds
0 earmarked for environmen c%ount and net to be diverted for
any other purpose. Year wise
Ministry/Regional Office along with
Miscellaneous
The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of
1. | which one shall be in the vernacular language within seven days indicating that the project has been accorded
environment clearance and the details of MoEFCC/SEIA A website where it is displayed.
ii. environmental ¢learance shall be submitted by the project proponents to the Heads of local bodies, Panchayats
2. | and Municipal Bodies in addition to the relevant offices of the Government who in turn has to display the same
for 30 days from the date of receipt.
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. . -T
-The project proponent shall upload the status of compliance of the stipulated environment clearatxa5onditions,

3. | including results of monitored data on their website and update the same on half-yearly basis.
The project ‘proponent shall submit six-fionthly reports on “the ‘stafus of the comphance of "the  stipulated
4, | environmental conditions on the website of the ministry of Environment, Forest and Climate Change at
environment clearance portal.
The company shall have a well laid down environmental policy duly approved by the Board of Disectors. The
environmental policy should prescribe for standard operating procedures to have proper checks and balances and
s | W bring into focus any infringements/deviation/violation of the environmental/forest/wildlife norms/conditions.
“ | The company shall have defined -system of reporting infringements/deviation/viclation of the
environmental/forest/wildlife norms/conditions . and/or shareholders/stake holders. The copy of the board
resofution in this regard shall be submitted to the MoEF&CC as a part of six-monthly report.
6.
7.
8. les, 1986, as
osure and
9. Hd start of
1 and the
0.
1 (/EMP reportand
1. |
1 the Ministry of
2.
1 f this e'nviromnental‘
3. '
1 | The Ministry/SEIAA ma;? ?e\ : “of any of the above conditions is
4. | not satisfactory. '
1 The Ministry/SEIAA. reserves the right to stlpulate additional cond1t10ns if found necessary. The Company in a
5. | time bound manner shall implement these conditions.
1 The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The project authorities
6 should extend full cooperation to the officer (s) of the Regional Office by fum1s]11ng the requisite data /
" | information/monitoring reports.
The above conditions shall be enforced, intcr-alia under the provisions of the Water (Prevention & Control of
1 Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act,
7 1986, Hazardous and Other Wasles (Management and Transboundary Movement) Rules, 2016, and the Public

Liability Insurance Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble

_ Supreme Court of India / High Courts and any other Court of Law relating to the subject matter.
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1 | Any appeal against this EC shall lie with the Naﬁb?agrgn Tribunal, if preferred, within a perio%m days as

8. | prescribed under Section 16 of the National Green Tribunal Act, 2010,

Speciﬁcﬁcondiﬁons e O P TR I P P Sl P LSRRI WP RO L PR RS N PSS S R L TRV U TS LA U Re g

i The project is recommended on concept basis as such in case of any change in planning, the

" | PP will obtain fresh EC.
Sewage shall be treated '_in the STP based on latest Technology with tertiary treatment i.e. Ultra

5 Filtration to achieve standards ordered by NGT. The Treated effluent from STP shall be recycled

" | /reused for flushing. DG cooling and Gardening. The dlmensmn of each component of STP should
be properly designed as per Norms.

3.

s gfi;g;ction as well as
f%tf}i%actxvztles shall

4.

nt shall upload}th
5. cdran,
rater, efficierics
6. £
; , o
Naste shall be :i: cgate

7. rganic waste convertqr
Traffic management plan as Sab
traffic management and trafﬁ :

8. the implementation.of the project. “This plan sh uId be based on cumulative impact of all
development and increased habitation being carried out or purpose to be carried out by the project
or other agencies in this 0Skms radius of the site in different scenarios of space and time.

The Project Proponent shall obtain all necessary clearance/permission from all relevant agencies

9. | including town planning authority before commencement of work. All the construction shall be
done in accordance with the local building byelaws. '

| Consent to establish/operate for the expansion project shall be obtained from the State Pollution

0 Control Board as required under the Air (Prevention and Confrol of pollution) Act, 1981 and the
Water (Prevention and control of pollution) Act, 1974.
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' OV
" The Approval of the Competent Authority shall be obtained for structural safety of baﬁmg code

due to earthquakes, adequacy of fire fighting equipments etc. as per National Building Code
including protection measures from lightening cic.

; The PP shall not carry any construction above or below the Revenue Rasta, if any.
; _The PP shall keep the ROW below the HT Line passing through the project, if any.
1 | The PP shall obtain the Fire NOC from the Competent Authority before taking occupation of the
4. | building. ;s
; Separate Fire Safety Pl project site.
reduce the carbon
1 he PP shall install
6.
1
7
1
8.
I
9
2
0.
2
1.
2 tic and PP will
2. _ ‘
5 The Project Proponent shall iall be well grown healthy
5 | and established trees of me et above ground level) or more
" | than 31.4cm in girth. -
2 The Project Proponent shall ensure raising the number of established trees as per norms proposed
4. | for the project and finally approved during the EC granting process.
g In the proposed landscape plan, native species shall be included as per the list of concemned DFO.
‘:‘; The minimum growth of trees should be 03 meters. with sufficient canopy.
2 | No tree can be felled/tranéplant unless exigencies demand. Where absolutely necessary, tree felling
7. ‘ : .
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shall be with prioi: permission from the concgm?d rlegulatory authority. | _ 38
.24 Old trees.should-be retained based .on. girth.-and age regulations as.may be prescribed by the Forest
8. | Department. Plantations to be ensured species (cut) to species (planted).
2. ! A minimum of 1 tree (5° tall} for every 80 sqm of land should be planted and maintained and the
9. | existing trees will be counted for this purpose.
g The species with heavy foliage, broad leaves and wide canopy cover are desirable.
i i i INVasive s s should no S @;L&ndscapmg
. . i3 : xﬁwu&gm
3
2.
3 | 05 Rain W.
3. | morms.
3
4 The P.
3 | Th
5 of ]
3 Th
6. | Pl
3 | Th
7. | ope
, | TheP
g | dated 1
" | National

Affordable Industrial Group Housing Colony "
ARYANA :
Proposal For Fresh EC
. ' ' - Activity
Proposal No File No Submission Date (Schedule Ttem)
SIA/HR/INFRA2/515458/2024 SEAC/HR/2024/287 21/12/2024 Building / Construction (8(a))
MH Uy .
3.2.2, Project Salient Features i e y D’ S & /?ue;:ég‘\rég

71';;‘,‘1\)'“( ‘,_Q/M - -q-qiﬁ’{“‘ ﬁf‘fﬂ?g:;gand Climaie Change
H NS
True G RIS TSRS Page 165 0f 425
rue Copy Gowt. of India.



ANNEXURE R/2

COURT MATTER -

No. 1A3-3/18/2025-1AHI
Government of India
Mmlstry of Envirotiment, Forest and Climate Change
(Impact’ Assessment B]Vismn) .

Indira Paryavaran Bhawan '
 Vayu Wing, Jor Bagh Road, Aliganj
 New Delhi— 110003

Dated:. 19“‘ September, 2025

To,
. 'Ihe )cputy Director General of Forests (C},

. ‘Thisis with teference to the above menitioned application filed by Shri Satish Kumar Goyal
agairist the illegal construstion carried out by the Respondent no. 6i.e. M/s Trehian Promoters &
Builders Pvt Ltd. without obtaining the prior EC from the concemed authority.

2. Theaforessid matter was last listed on 18.08.2025 {copy enclosed), whersby the Hon'ble
‘ NGT nnted- thit the constructmn gtthesiteisin progress but no-material in this regard has’ heen

3,
& Bmlders Pyt: Ltd has started fhe consu'uctlon wnthout gratifing of vahd EC and CTE. The
Committee accordmgly recommendeé that the Unit be directed - to mrmediately stop the _
construction: acthty until the: graut of valxcE EC and CTE

4, In thtsmga;d, itis ;requ‘ested‘ 'iq;,gl’arify that whether the Prgjectgpmponent has violated the

OM dated 29.03.2022 (t.‘sopy enﬁlﬁse.d_);,‘i\?hemfn only’the following activities can be undertaken by

the project proponent for seciring the Jand : .
Page10f2
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encing of the project site by boundaiy wall using civil constraption, barbed wireor

re-fabricated { modular strusctuse, for site
: et;.tpm(yf-apifmterrmppl’y'jdg site office/gusrds only,

i
4, “This ssue with the approval of Competent Authorty.

Yours Faithfully; -

‘Enel:: Asabove.

(i, wH. WD)
(Dr. S. PRABHLU)
e I /Sciealist 10 |
e, a U4 waay SR T

Win.of Environment,Forest and Climate Change
HTTA TR, - &

Govt, of India, New Dealhi

7wl R e e - - [REH B
PRIt LTS T S
ST . i,
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Item No. 15 ] Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI '

Original Application No. 81/2025
Satish Kumar Goyal _ _ Applibént

Versus

State of Haryana Respondent(s)

Date of hearing: 18.08.2025

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON

HON’ELE DR. A SENTHIL VEL, EXPERT MEMBER
HON’ELE MR. ISEWAR SINGH, EXPERT MEMBER

Applicant: None appeared

Respondents: Mr. Rahul Khurana, Adv. forR- 1,3 te 5
Mr. Shashank Garg, Senior Advocate with Mr. Harsh Gattani, Mr.
Pareekshit Bishnoi & Mr. Rajneesh Kumar Singh, Advs, for R -6
Mr. Avneesh Arputham & Mr. Ankit Sharma, Advs. for MoEF&CC

ORDER
1. The report of Joint Committee and objection to the report as also

reply to the respondent ne. 6 and rejoinder to the reply have been filed. .

2. Learned Counsel appearing for respondent no. 3. - HSPCB submits
tha-t.on the preﬁous working day, an attempt was made to file the reply on
behalf of respondent no. 3 througlé e-filing but there was some glitch
therefore, the reply has been sent '1;hro_ugh e-mail to Registrar General with

supplying advance copy to the concerned parties.

3. Registry is directed to examine and place reply of respondent no.3 on
record. Learned Counsel for respondent no. 2 secks three weeks’ time to
file the reply. It has been alleged by the Counsel for the applicant that the

construction at the site is in progress but no material in this regard has

41
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been placed on record. Respondeni no. 3 is directed ascertain the correct

status.
4, List on 28.10.2025.
Prakash Shrivastava, CP

Dr. A Senthil Vel, EM

Ishwar Singh, EM

August 18, 2025
Original Application No. 81/2025
R

42
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AH1gETL, Jorbagh ROch
| New Delhi-110.6¢3
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Report

(Order dated 28" February, 2025)

HE MATTER OF

0 A No. 81/2025 Satish Kumar Goyal
Versus

- State of Haryana & Ors.

49
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fj: ; {Ccpy i enciﬂsed st Annexure-[) Has eonsnmted Toint Eommim vide para. ? ﬂf the:
!+ order and the relevant part Is repmduecd 48 under
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.Deveicpment Pm;e;;tsr’Rchahﬁﬁaﬁnn Centers} i3 M[s ’I‘rehan Pmmo:crs & Bmldrars
. Pyt Lnd, vinder EFA nofification
3C it Sector-80, Residential Bstate; Manesar, District Guragrai, Haryana vide File
‘No SEAC/HR/OIAEIS dateld 2711 2024 (Copyis enclosed al Avnexyre-I1).

' Unit has oblaitied sanction of building plan for tempotary construction from HSIDC
“for ‘plot areal measurifig ‘5.080Acies for stemporary ‘site  offices VideMemv No.

2006 for group housing project at ;_ﬂf)is GH3B &

HSHDCAPHIMT/VIZ0ZSHZT3 dated 10012025 {Copy is enclosed af Annexure-

. Uit has registered on:portal of HSPCB {Dust Polfution Control Scif-assessment) on
30:11.2024 ‘With: Project ‘Unigue 100 mmyt)ﬂmsy, {Copy 5 enciosed at

,Annexure—lV}

- Unit bas stavied construction ‘wctivily # ofi¢ vomer of the ‘project Siie without
Environment Clearance and valid Consent fo. Establish, which includes excavation
(Figiie Hyconstruction of pillars (Figure 2), brickwork (Figre 3), Woodwork ete.
snd ‘construction material was: found lying; uncovered-in the: pla, during visit PP

_ informed ﬁiﬁi:ﬁie sonstmction is for & temparary site office not forthe main project.
8 During visit it wasnoticed that a: HT lineds passing: lhmugh the: pm_]ecz ‘site; as per

‘ 7 ‘Project Praponent (PP) it will be relocated soan..

& With respect o online application of PP dated 03.12:2024 for felling:of 12 Nos. of

“Trees;. Hhﬁyana Forest & Witdlife Departront, Office: of Divisional Farest,

Guengrani vide lefier No: CVIRZ3-VOL-S/Applicant/2023/207 1dated 13.12.2024

“has informied thal 1l stated area Falls in Manesar District and section 4 of PLEA,

106055 mot ap giji_tjﬁl_ilesﬁfsd“ﬁﬂiﬁn..ca’f free felling, cutting and prusing may e taken by

‘PP arthelr own'lovel (Copy I enclosed at AnnexiresV).
T the: 309% mesting of SEAC, Hatvana convened on 09™ and 10™ January 2025,
MoM of which. were b

at AnnexerevVi)

ol on 217 fanuary, 2075, thé sommittes red this project
@it *(iold. Rating” and. recomniended "to SEIAA /for pranting Envirenmerital
Cleseance’ unider EIA ‘Nofification. dated 1492006 issued by the Ministry of
I:nvgmnmem,fcmstmdfmmatc Change; Goveramient of India (Capy is eitclosed

51
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. construction without granting of valid EC and CTE.
¢ directed inmmcdiats stop-of the consinuction activity tifl ghant of walid

 wiatersprinkling, eovering of conathiction material eic. af the projectsite.
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Annexure-1

1432344/2025/R0O-NZ

Ttem No. 03 ' i Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 81/2025

Satish Kumar Goyal Applicant
Versus

State of Haryana & Ors. . -Respondent(s)

Date of hearing: 28.02.2025

CORAM: HON'ELE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON'BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Shashank Rai, Ms. Anushi Agrawal, Mr. Ajai Kumar Srivastava & Mr.
Om Prakash Sapra, Advs, for Applicant

ORDER

1. In this original application, allegation of the appiicant is that
. respondenf no.6-M/s. Trehan Promoters & Builders Pvt. Lid. has started .
construction at. plot GH 3B & 3c at Sector-80, Residential_ Estate,
Manesar, District Gurugram, Haryaria in violation of the Environmental
Impact Assessment (EIA) Notification, 2006 without obtaining 7
" Environmental Clearance (EC) though the total land area of the project is

20558.36sqm. and proposed built up area is 168060.56 sgm.

2. Learned Counsel for the applicant has referred to Clause 8(b) of the
s'chedule to the Notification dated 14.09.2006 (Annexure A—l] wherein
threshold lmit of building and construction project is provided as 20,000

sqm. of built-up area.

3. He has submitted that respondent no.6 has started the
construction at the project site without obtaining EC and in this regard

has referred to the photographs collectively filed as Annexure A-4 (page

File No. 1=07-2025/NGT/7Env/eFile (Computer No. 260361)
Generated frem eOffice by DHARMENDRA KUMAR GUPTA, Scl FIDKG-ENV [RG CHD, SCIENTIST F, Regional office NZ on 24/03/2025 04:25 pm
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89 onwards), He submits that project of respondent no.6 is a building

projéct and is not a township project.

- 4. Further submission of Counsel for the applicant is that State

Expert Appraisal Committee (SEAC), Haryana has. considered the
proposal of respondent no.6 in its meetings dated 09.01.2025 and
10.01.2025 (Annexure A-8) and had made the recommendations to the

State Environment Impact Assessment Authority (SEIAA), Haryana for

" grant of EC giving the project as gold rating completely ignoring that the

work at the project site had started in violation of the norms. He further
submits that tili now EC has not been granted by the SEIAA but the

project is in progress without EC.

5.  Issue notice to the respondents for filing the reply by way of

affidavit within six weeks.

6. The applicént is directed to serve the respondents and file affidavit

of service at least one week before the next date of hearing.

7. We also appoint a joint committee cornpriéing representative of

Member Secretary, Central Pollution Control Board (CPCB) and RO,

MoEF&CC, Chandigarh, who will act as the nodal agency in the joint

commitiee. The Joint Committee will visit the site and ascertain the

factual position on the spot and file the Teport before the Tribunal at least

one week before the next date of hearing.

8. List on 30.05.2025,

Prakash Shrivastava, CP

Dr. A. Senthil Vel, EM
February 28, 2025
Original Application No. 81/2025
JG.. ‘

File Mo. 1-07/2025/NGT/Envsefile (Computer No. 250361)
Generated from eOffice by DHARMENDRA KUMAR GUPTA, Scl F{DKGHENY IRO CHD, SCIENTIST F, Regional office NZ on 24/03/2025 04:25 pm
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Annexure-ll

M/S TREHAN
PROMOTERS &
BUILDERS PVT. LTD

ENVIRONMENTAL CLERANCE FOR GROUP HOUSING PROJECT
AT PLOT GH 3B & 3C, AT SECTOR - 80, RESIDENTIAL ESTATE,

EIA

MANESAR, DISTRICT GURUGRAM, HARYANA

ITHC/PRJ/24-25/EIA/071/Rev.01 13 IND TECH HOUSE CONSULT
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TTUM/S TREHAN =~ | ENVIRONMENTAL CLERANCE FOR GROUP HOUSING PROJECT |

PROMOTERS & AT PLOT GH 3B & 3C, AT SECTOR - 80, RESIDENTIAL ESTATE, E | A
BUILDERS PVT. LTD MANESAR, DISTRICT GURUGRAM, HARYANA

ITHC/PRJ/24-25/EIA/071/Rev.01
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M/S TREHAN
PROMOTERS &
BUILDERS PVT. LTD

ENVIRONMENTAL CLERANCE FOR GROUP HOUSING PROJECT
AT PLOT GH 3B & 3C, AT SECTOR - 80, RESIDENTIAL ESTATE,

EIA

MANESAR, DISTRICT GURUGRAM, HARYANA

ITHC/PRI/24-25/EIA/071/Rev.D1 15 IND TECH HOUSE CONSULT
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7" M/S TREHAN ~ | ENVIRONMENTAL CLERANCE FOR GROUP HOUSING PROJECT |~ -
PROMOTERS & AT PLOT GH 3B & 3C, AT SECTOR - 80, RESIDENTIAL ESTATE, EIA
BUILDERS PVT., LTD MANESAR, DISTRICT GURUGRAM, HARYANA

ITHC/PR)/24-25/EIA/071/Rev.01
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IND TECH HOUSE CONSULT
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M/S TREHAN ENVIRONMENTAL CLERANCE FOR GROUPVI-IOUSING PROJECT
PROMOTERS & AT PLOT GH 3B & 3C, AT SECTOR - 80, RESIDENTIAL ESTATE, E IA
BUILDERS PVT. LTD MANESAR, DISTRICT GURUGRAM, HARYANA

ITHC/PRJ/24-25/EIA/071/Rev.01

17

IND TECH HOUSE CONSULT
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Annexure 14

r@haudc.org.m

Dated: lofoi 365

> fo‘we over: an are‘z

7 Qhapter e 0% of
(amerxaed from-‘time: to time} perteining to

ESHDO, Manesar

("“14 Sectorﬂﬁ ‘Panchkula
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Annexure-1V
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12/2/24, 4:42 PM

Dashboard .
{https://dustapphspch.con

Form

g

Dust Pollution Copig
HSPCB %%

E Register A New Site
7 (hitps://dustapphspch.com/s
E! Registered Sites
{https://dustapphspcb.com/s
n Upload Cctv Details _
(https://dustapphspchb.com/ct
r Completed Sites

(https://dustapphspcb.com/c{

https:f/dustapphspcb.com/sitelist

Welcome User Id: Trehan Promoters & Builders Pri\_i_:!i
Limited. ‘ o

Site List
Show@ entries  Search: ! J

: :P i _ A i :
| Project roject Site Unique Site uthorised _
Sr.No : _ Proponent . Person MobileNc
. i UniquelD . 1D .. i Name . -
: {¥ Name I ¥ ~ |F | Name I¥
'TEMPORARY
| : SITE OFFICE :
Trehan . : AT TREHAN
; Prt?moters& C RIS, | GOUTAM
1 24HRY001453 | Builders 24GUSO001379 - RESIDNTIAL | o | 93115738
‘: E Private - ESTATE ‘ :
- ¢ Limited ; - MANESAR,
: SECTOR 80, :
; A g 3 GURUGRAM |

112

14274



121224, 442 PM

Dashboard
(https:/idustapphspch.com

Lk

Register A New Site
(https:/idustapphspcb.com/s

Registered Sites
{https://dustapphspcb.com/s

Upload Cctv Details
{hitps://dustapphspch.com/c

Completed Sites
{https://dustapphspcb.com/c

https:/fdustapphspch.com/sitelist

Form

_ Showing 1 to 1 of 1 entries : ' ¢

Previous

]
x O
D

Developed & Maintained by HSPCB IT Cell, Haryana

20

GLy
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. Annexure-V
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- ' Annexure-V1

Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Level Expert Appraisal
Committee{SEAC),
HARYANA)

sk ok

mﬁa’m&

Minutes of Agenda of 309th Meeting of the State Expert Appraisal Committee, Har
yana State Level Expert Appraisal Committee meeting held from 09/01/2025 to 10/0p,¢e- 21/01/2025
172025

MoM ID:
Agenda |D:

Meeting Vehqe an, Sector-2,

Member

2. Confirmation of the minutes of previous meeting

The Minutes of 308%™ meeting were discussed and approved. In Agenda of this meeting, 30 nos. of
projects, received on PARIVESH Portal, were taken up for scoping, appraisal and grading as per agenda

Page 1 of 425
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3. Details of proposals considered by the committee

Day 1 -09/01/2025
3.1. Agenda Item No 1:

3.1.1. Details of the proposal

Proposed Group Housing Project at Plot GH 3B & 3C, at Sector - 80 Residential Estate, Manesar, District Gur:
RS located at GURUGRAM,HARYANA

Proposal For

Proposal No

g&arunment Clgar
TS ir, District Gii

Proposed Ground Coverage 4848.30 m2

Proposed FAR 7481421 m2

Non-FAR Area | 93246.35 m2

Total Built Up area ' 168060.56 m2

Total Green Area with % 7392.288 m2 (35.96 % of total site area)
Rain Water Harvesting Pits 05 Nos.

Page 2 ¢i 425
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STP Capacity

330KLD

Total Parking

1209 ECS

Organic Waste Converter

1000 kp/day (2x500kg/day)

Maximum Height of the Building (m)

200.60 m

Power Requirement

3668 KW

Power Backup

5510 KVA 3 x 1500 KVA+1x 1010 K

0.00543 mg/m>

Construction Ph
ase:

500 KVA

Treated water tanker supply

Yes

4 no.

Page 3 of 425
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The case was taken up in 309th meetmg held on 09 01 2025 The PP and consulta,nt appeared before the
committee. The committee discussed the case and raised some observations to which PP replied
alongwith an affidavit dated 14.01.2025 mentioning therein as under:
That, Land has been allotted by HSIIDC vide allotment no. HSIIDC 260 dated 11.03.2024 for
plot GH -3C and allotment no. HSIIDC 265-269 dated 15.03.2024 for plot GH -3B.
That, as.per clarification letter from HSIIDC dated 25.09.2024, the project site does not fall in
forest land and there is no effect of PLPA act on the proposed land.
That, as per clarification letter from HSIIDC dated 25.09.2024, fresh water demand during
' construction and operation phase will be supplied by HSIIDC.

- That, as per clarification letter from HSIIDC dated 25.09.2024, Master sewerage system shall
be provided by HSIIDC for.sewage discharg

That, as per clarificatio

4, Master storm drain system

kVA HT Line passes
estimated amount of

with block

ed 20t ¢
obtained { from: ST
: 101/2025 AM&E

COMPONENT CURRING COST (Rs in Lac
s)/Annum
BARRICADING OF CONSTRUCTION SITE 9 198
ANTI - SMOG GUN WITH COMPLETE ASS 20 5
EMBLY
ENVIRONMENT MONITORING & 6 MONT
HLY COMPLIANCE REPORT OF EC COND 2
ITIONS '
TOTAL 29 5.98

Page 4 of 425
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BUDGET OUTSIDE THE PROJECT SITE CER

COMPONENT ) CAPITAL.COST (Rs in Lacs)
Adoption of School in nearby Village | ‘ 35
Total ' 35
DURING OPERATION PHASE
RECURRING COST (Rs in Lacs)/

Annum

17.82

3.1.4. Delibera

ing land detail,
restNoC, irees, project
gﬁquahty test, litigation,
he PP and the documents

_sewerage, HT line;
cost, AAI NoC, struc it
consfruction status, water:

submitted. x e

The reply and submissions made by the PP/consultant were discussed by the committee and the reply
was considered. After deliberations, the committee rated this project with “Geld Rating” and was of the
unanimous view that this case be recommended to the SEIAA for granting Environmental Clearance
under EIA Notification dated 14.5.2006 issued by the Ministry of Environment and Forest, Government

of India with the following specific and general stipulaﬁons to:

M/s Trehan Promotors & Builders Pvt. Ltd. as per Regular Allotment Letter
dated 15.03.204 issmed by Haryana State Industrial and Infrastructure
Development Corporation Ltd.
The Environmental Clearance is recommended to be granted to the project with following specific and
general stipulations:

Page 5 of 425
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3.1.5. Recommendation of SEAC

Recommended o ' B

3.1.6. Details of Environment Conditions

3.1.6.1. Specific
N/A

3.1.6.2. Standard

Townships/ Area Develc

e

2. ’w;t‘j;lglg. e
[ 3.

4.

5

7.

All other statutory elea.rances
8. | Department, Civil Aviation Departin
‘ competent authorities.

The provisions of the Solid Waste Management Rules, 2016, e-Waste (Management) Rules, 2016, and the Plast1rs
. Waste Management Rules, 2016, shall be followed.

1 The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau of Energy Efficiency, Ministry of
0. | Power strictly.

Air quali¢ty monitoring and preservation

Notification GSR 94(E) dated 25.01.2018 of MoEF&CC regarding Mandatory Implementation of Dust Mitigation
Measures for Construction and Demolition Activities for projects requiring Environmental Clearance shall be

Page 6 0f425
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complied with.

5 A management plan shall be drawn up and 1mplemented to contain the currcnt exceedance in ambient air quality
" | at the site.

The project proponent shall install system to carryout Ambient Air Quality monitoring for common/criterion
3. | parameters relevant to the main pollutants released (e.g. PM10 and PM2.5) covering upwind and downwind
directions during the construction period.

Diesel power generating sets proposed as source of backup power should be of enclosed type and conform to rules
made under the Environment (Protection) Act, 1986. The height of stack of DG sets should be equal to the height

4 needed for the combined capacity of all proposed DG sets. Use of low sulphur diesel. The location of the DG sets
may be decided with in consultation with Stz :
Construction site shall be qglx ust, smoke & other air pollution
prevention measures sha ﬁg gﬁ% ) asures shall include screens
5. | for the bu:ldmg und | gﬁ'ﬁiﬁ&f@: id the site (at least 3-meter
S S
6.
7.
8.
9.
1
0.
ougt
1 fo mitigate the
1.
1
2.

Water quality monitoring:an,

The natural drain system shoi &W%f water. No construction shall be
allowed to obstruct the natural drain¥ and water bodies. Check dams, bio-swales,
landscape, and other sustainable urban drainage m%:”‘”"”S“‘”(S[IDS) are allowed for maintaining the drainage pattern
and to harvest rain water.

5 Buildings shall be designed to follow the natural topography as much as possible. Minimurmi cuttmg and filling
" | should be done.

%l

Total fresh water use shall not exceed the proposed requirement as provided in the project details.

The quaentity of fresh water usage, water recycling and rainwater harvesting shall be measured and recorded io
4. | monitor the water balance as projected by the project proponent. The record shall be submitted to the Regional
Office, MoEF&CC along with six monthly Monitoring reports.

Page 7 of 425
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A cemﬁoate shall be obtamed from the local body supp]ymg water speclfymg the total annual water avaxlablh'rv |

with the local authority, the quantity of water already committed, the quantity of water allotted to the project

> under consideration and the balance water available. This should be spemﬁed separately for ground water and
surface water sources, ensuring that there is no impact on other users.
6 At least 20% of the open spaces as required by the local building bye-laws shall be pervious. Use of Grass pavers,
* | paver blocks with at least 50% opening, landscape etc. would be considered as pervious surface.
Installation of dual pipe plumbmg for supplying fresh water for drinking, cooking and bathing etc and other for
7. { supply of recycled water for flushing, landscape irrigation, car washing, thermial cooling, conditioning etc. shall be
done.
g Use of water saving devicos/ﬁxtures(v' ; use of low flow faucets tap aerators etc) for
" .| water conservation shall be inc
9 stem. In case of single stack
1 gents and other best
0.
1
1.
1
2. harvested and
1
3.
1
4.
Any gro d be pr péi;ly mﬁw
1 i
5.
; Fn
1 The quantity of fre
6 monitor the water balan
* | Office, MoEF&CC along wi
1 Sewage shall be treated in the STP with te treated effluent from STP shall be recycled/re-used
7 for flushing, AC make up water and gardening. As proposed no treated water shall be disposed in to municipal
* | drain.
51; No sewage or unireated effluent water would be discharged through storm water drains.
Onsite sewage treatment of capacity of treating 100% waste water to be installed. The installation of the Sewage
Treatment Plant (STP) shall be certified by an independent expert and a report in this regard shall be submitted to
1 | the Ministry before the project is commissioned for operation. Treated waste water shall be reused on site for
9. | landscape, flushing, cooling tower, and other end-uses. Excess treated water shall be discharged as per statutory

norms notifisd by Ministry of Environment, Forest and Climate Change. Natural treatment systems shall be
promoted.

Page 3 cf 425
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Periodical monitoring of water quality of treated sewage shall be conducted. Necessary measures should be made

2

0. | to mitigate the odour problem from STP.

2 Sludge from the onsite sewage treatment, including septic tanks, shall be collected, conﬁeyea and disposed as per
1 the Ministry of Urban Development, Central Public Health and Environmential Engineering Organization

(CPHEEQ) Manual on Sewerage and Sewage Treatment Systems, 2013.

Noise monitoring and prevention

Ambient noise levels shall conform to residential area/commercial area/industrial area/silence zone both during
day and night as per Noise Pollution (Control and Regulation) Rules, 2000. Incremental pollution loads on the
ambient air and noise quallty shall be closely momtored durmg construction phase. Adequate measures shall be -
made to reduce ambient air and noise level du hase, so as to conform to the stipulated standards
by CPCB / SPCB.

Regional Officer of the:h

Noise level survey 5'1?1!?;1 . regard shall be submitted to

5, naise bar ersonnel shall be
@h_ﬂf foise lm%act due toggroun ~svaag ’

%ﬁ)}ar demgn that i

Hee
ﬁ..

& e
nildings by usiig db

y rlate fenestra

shall be installed
the commercial and i
higher. Residential buil
as possible.

e hot water demand of
g bye-laws, whichever is
from solar water heaters, as far

Waste Management

A certificate from the competent authority handling municipal solid wastes, indicating the existing civic capacities

L of handling and their adequacy to cater to the M.S.W. generated from project shall be obtained.
Disposal of muck during construction phase shall not create any adverse effect on the neighbouring communities
2. | and be disposed taking the necessary precautions for general safety and health aspects of people, only in approved

sites with the approval of competent authority.

W

Separate wet and dry bins must be provided in each unit and at the ground level for facilitating segregation of
waste. Solid waste shall be segregated into wet garbage and inert materials.

Page 9 of 425



Organic waste compost/Vermicuniture pit/

Organic Waste Converter within the premises with a minimum capacity

4 of 0.3 kg /person/day must be installed.

’ 5 All non-biodegradable waste shall be handed over to authorized recyclers for which a written tie up must be done
] with the authorized recyclers.

6 Any hazardous waste generated during construction phase, shall be disposed off as per applicable rules and norms

- with necessary approvals of the State Pollution Control Board.

Use of environment friendly fnateria,ls in bricks, blocks and other construction materials, shall be reduired for at
7. | least 20% of the construction material quantity. These include Fly Ash bricks, hollow bricks, AACs, Fly Ash
Lime Gypsum blocks, Compressed earth blocks, and other environment friendly materials.

Fly ash should be used as buildi
8. | September, 1999 and ameng
used in building construg

he, rovision of Fly Ash Notification of
Ready mixed concrete must be

s to strictly conform

- the prevailing

Topsoil should Lsirinpe,
O E

4. ] external services. It'sh

proposed vegetation on

Transport

A comprehensive mobility plan, as per MoUD best practices guidelines (URDPFI), shall be prepared to include
mototized, non-motorized, public, and private networks. Road should be designed with due consideration for
1. | environment, and safety of users. The road system can be designed with these basic criteria. a. Hierarchy of roads
with proper segregation of vehicular and pedestrian traffic. b. Traffic calming measures. c. Proper design of eniry
and exit points. d. Parking norms as per local regulation.

Vehicles hired for bringing construction material to the site should be in good condition and shouid have a
2. | pollution check certificate and should conform to applicable air and noise emission standards be operated only
during non-peak hours.

3. | Adetailed traffic management and traffic decongestion plan shall be drawn up to ensure that the

Page 10 of 425
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current level of service of the roads within a 05 kms radius of the project is maintained and
improved upon after the implementation of the project. This plan should be based on cumulative
impact of all development and increased habitation being carried out or proposed to be carried
out by the project or other agencies in this 05 Kms radius of the site in different scenarios of
space and time and the traffic management plan shall be duly validated and certified by the State
Urban Development department and the P.W.D./ competent authority for road .augmentation
and shall also have their consent to the implementation of components of the plan which involve
the participation of these departments.

Human health issues

2.
3
‘é’?ﬁusmg 6{ Gbnstryctiol ou 'ﬁhm the
4, king, mobile aﬁ%ts ‘mobilé STP ‘*Safe drff'ikm
g form o
5. illanc
6.
7.
g
9.
| | company shall be prepa;:e_g
0' earmarked for environmenta Spt
any other purpose. Year wisc progross
Mmlstry/Reglonal Office along with the'§
Miscellaneous

The project proponent shall prominently advertise it at least in two local newspapers of the District or State, of
1. | which one shall be in the vernacular language within seven days indicating that the project has been accorded
environment clearance and the details of MOEFCC/SEIAA website where it is displayed.

ii. environmental clearance shall be submitted by the project proponenté. to the Heads of local bodies, Panchayats
2. | and Municipal Bodies in addition to the relevant offices of the Government who in turn has to display the same
for 30 days from the date of receipt.

Page 11 of 425
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The project proponent shall upload the status of compliance of the stipulated environment clearance conditions,

3. including results of monitored data on their website and update the same on half-yearly basis.
The project proponent shall submit six-monthly reports on the status of the compliance of the stiprlated
4. | environmental conditions on the website of the ministry of Environment, Forest and Climate Change at
environment clearance portal. : ' '
The company shall have a well laid down environmental policy duly approved by the Board of Directors. The
- environmental policy should prescribe for standard operating procedures to have proper checks and balances and
5 10 bring into focus any infringements/deviation/violation of the environmental/forest/wildlife norms/conditions.
* {"The company shall have defined system of reporting infringements/deviation/violation of the
environmental/forest/wildlife norms/conditions and/or shareholders/stake holders. The copy of the board
resolution in this regard shall be submitted to the EF&C art of six-mounthly report.
6 A separate.Environmental Ce gvel, with qualified persounel shall
" | be set up under the contr: of the organization.
atrix of the company
funds earmarked for
7. wany other purpose.
|:Office along with
‘ The -V to the
8. con . 1986, as
@? shall inform thgr tasure and
Q. &;%%mject by th otk and start of
iiby the project.
1 | Th rd and the
0. | Stati
1 The > reportand
1.
1
2.
1
3. | clearance and aftr:
1 | The Minisiry/SEIAA may : Iemichiath n-of any of the above conditions is
4. | not satisfactory. ' : i
i - -
i The Ministry/SEIAA reserves the right to stipulate additional conditions if found necessary. The Company ir. a
5. | time bound manner shall implement these conditions.
1 The Regional Offic‘e of this Ministry shall monitor compliance of the stipulated conditions. The project authorities
p should extend full cooperation to the officer (s) of the Regional Office by fumishing the requisite data /
" | information/monitoring reports.
The above conditions shall be enforced, inter-alia under the provisions of the Water (Prevention & Control of
1 Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the Environment (Protection) Act,
- 1986, Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016, and the Public

Liability Insurance Act, 1991 along with their amendments and Rules and any other orders passed by the Hon'ble
Supreme Court of India / High Courts and any other Court of Law relating to the subject matter.
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1 | Any appeal against this EC shall lic with the National Green Tribunal, if preferred, within a period of 30 days as
8. | prescribed under Section 16 of the National Green Tribunal Act, 2010.
Speci‘ﬁé Conditions )
| The project is recommended on concept basis as such in case of any change in planning, the
" | PP will obtain fresh EC.
Sewage shall be treated in the STP based on latest Technology with tertiary treatment i.e. Ultra
5 Filtration to achieve standards ordered by NGT. The Treated effluent from STP shall be recycled
"t /reused for flushing. DG cooling and Gardening. The dimension of each component of STP should
be properly desngned as per Norms._ ..,
sfaction of the State Pollution
3 :
1ie c;;actmtles shall
4, "ﬁi’gj éct shall be
5.
6.
7. _
composting. The
‘ - nd spirit. Apart, a defailed
traffic management and traff #p to ensure that the current level
g of service of the roads within a'05km : s marinated and improved upon after
" | the implementation of the project. This p ould be based on cumulative impact of all
development and increased habitation being catried out or purpose to be carried out by the project
. or other agencies in this ‘05kms radius of the site in different scenarios of space and time.
The Project Proponent shall obtain all necessary clearance/permission from all relevant agencies
9. | including town planning authority before commencement of work. All the construction shall be
done in accordance with the local building byelaws.
1 Consent to establish/operate for the expansion project shall be obtained from the State Pollution
o, | Control Board as required under the Air (Prevention and Control of pollution) Act, 1981 and the
" | Water (Prevention and control of pollution) Act, 1974.
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The Approval. of the Competeﬁt Aufhority shall be obtaihf;dmf.of"étructurai safety of bﬁiiding'-éode -
due to earthquakes, adequacy of fire fighting equ1pments etc. as per National Building Code
including protection measures from lightening etc.

-

The PP shall not carry any construction above or below the Revenue Rasta, if any.

2.
; ‘| The PP shall keep the ROW below the HT Line passing through the project, if any.
1 | The PP shall obtam the Fire NOC from the Competent Authorlty before taking occupation of the
4. { building.
1
5
1
6.
1
7.
g
8.
1‘.
9
2
0.
2
1.
2
2.
' ) " The Project Propc;ne | hall be well grown healthy
3 and established trees of m em above ground level) or more
" | than 31.4cm in girth.
2 | The Project Proponent shall ensure raising the number of established trees as per norms propoesed
4. | for the project and finally approved during the EC granting process.
? In the proposed landscape plan, native species shall be included as per the list of concerned DFO.
é The minimum growth of trees should be 03 meters with sufficient canopy.
2 | No tree can be felled/transplant unless exigencies demand. Where absolutely necessary, tree felling
7. ‘
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shall be with prior permission from the concerned regulatory authority.

.2 | Old trees should be retained based on girth and age regulations as may be prescribed by the Forest
8. | Department. Plantations to be ensured species (cuf) to species {planted).

A minimum of 1 trée (5 tall) for every 80 sqm of land should be planted and maintained and the
existing trees will be counted for this purpose.

N

(")

0 The species with heavy foliage, broad leaves and wide canopy cover are desirable.

Water intensive and/or invasi

upload the detail
i % ; -
i

3.2.1. Details of the proposal

Affordable Industrial Group Housing Colony ™
ARYANA
Proposal For : - Fresh EC
. - Activity
Proposal No File No Submission Date (Schedule Tem)
SIA/HR/INFRA2/S15458/2024 SEAC/HR/2024/287 21/12/2024 - . Building / Construction (8(a))

3.2.2, Project Salient Feafures
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Anpexure-2

Photographs faken during inspection on 26.09.2025 depicting additional comstruction,

victing already constructed sample fats.

Fig, 2 Depicting civil wotk for platform for DG sets and water tank




Fig. 4: Depicting additional construction activity by steel pillars and roof with RCC

™
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aenfrs &Y /Scientist D"
untaeoy, &1 Td wAAg iadR JAE
Min.of Environment,Forest and Climate Change
el T, L
Sovt. of India, New Delhi .



